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Mr SPEAKER : Decivion has been
taken that he is not going to devalue
Only if he has any further information,
he can give it—that is what 1 said,

SHRI NATH PAI (Rajapur) : In
that contcxt, an immediate discussion
becomes all the more necessary.

Mr. SPEAKER : 1 have no objec-
tion of you want it......

SHRI NATH PAIl: You stated, Mr.
Speaker, if 1 heard you clearly, that the
statement was received by you even be-
fore you rcceived our call attention
notice, | want to know, Sir, whether
Mr. Morarji Desai could prepare his
slatement because there were prior con-
sultations by hum with the UK. Gov-
erament. How else could he have
prepared a statement ?
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Mz, SPEAKER: The devaluation
took place on Saturdey, Whole of
terday he had at his disposal. I I
have received it this moming or Jast
night.

SHR1I MORARJI DESAI: 1 had
given notice of ths ths morning before
any calling attention notice could have
reached you.

SHRI S. M. BANERJEE (Kanpur) :

We put 1t in the box, but he did not put
it in the box.
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COTTON TEXTILE COMPANIES

(MANAGEMENT OF UNDERTAK-

INGS AND LIQUIDATION OR
RECONSTRUCTION) BILL*
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Mr SPEAKER  The queston is:

“That leave be granted to 1otro-
duce a Bill to provide in the public
wterest for the liquudation of cotton
texule companies while keeping the
undertakings thereof as running com-
cerns, or for the recomstruction of
collon textile companies, In certmin
cases and for matters connected
therewith.”

The motion was adopted.
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